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IN THE CENIRAL AMINISIRAIIVE TRIBUWAL, ALLAHABAD
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Allahgbad : Lated this 28th Octoper, 19g9
Original Application No,943 of 1998
Gdstrict : BALLIA

QURAM s
Hont pble Mr, S Layal, A.i,
Hontple Mr, Rafiqg Uddin J.M ,
Kaushal Kumar singh,
son of sri sheo Naragin singh,
Resigent of Village Galghat,
Post Uffice Rudrapur,
dstrict Ballia,
(Sri BN Ujha, Advocate)
os s o Applicant
V ersus
il Union of Indis through secretary (Post)
Ministry of Conmunication, [gk Bhawan,
Sansad Marg, New [elhi,
o8 Superintendent of post Uffices,
Ballia,
82 dstrict Employment -Ufficer,
Ballia,
(Sri amit sthalekar,/Sri KP singh, Advocates)

.. o . . Bespoadents
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This application has been filed for a direction
to the respongents to consider the candidature of the
applicant for the post of EiBPM Rudrapur, Ballia,
93 Ihe facts mentioned by the applicant zre that
the vacancy for the post of E/BPM Rudrapur arose ang
the respondent no,2 initigted recruitment procees for

%/sponsoring the names of suitable candidates, [he
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last gate for the receipt of application fram the
candidates was 33L8-1998. The applicant after coming to
know of this directly applied for considering him

for the post through an application addressed to the
istrict Magistrate Ballia and the Superintendent of
post Uffices, Ballia., The applicant also claims that

he submitted an application to the office of respongent
no,2 within time,

3. That a direction ofthis Court to the respcngent

was to consiger the ngme of the applicant alongwith
other cangidates, The respongents were furlther preculude:
from declaring the results,

4, The responaents apégr to have forwarded the
application of the appl;;ant to Sub ivisicngl Ingpector
(Post) for scrutlny aNd verification, It has als©

peen mentioned that the applicafion has been considered

. Lvery
put at what stage is not/cléar, BE e DESPOROENSS
If the responqents have congidered the applican't

alongwi th the other candidates sponsored by the
Employment Exchange for selection to the Fost of

ELBFM by the superintengent of post Uffices, we

permit the results to pe decla%éd ggjfhe candicateg
who may, have been s elected as a result to pbe

appointed,

5. The interim order thus stands vacated, lhere shall

be no order as to costs,
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Member (J) Memper (A)



